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Transfer of Telophones
1288, SHRI M. V. KRISHNAPPA:
. the Minister of COMMUNICA-
FIONS bg pleased to state:

{a) whether Government have de-
<ided to permit the transfer of O.Y.T.
ahd general category telepaone from
wone person fo another;

(b) it so, the main points of the
@asw amendments made recently;

{c) whether telephones given to
individuals on priority basis cannot
be transferred to another person;
and 1o @

(d) if so, reacons therefor?

THE MINISTER OF COMMUNICA~
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Si.

{b) Under the new scheme a subs-
eriber can transfer his telephong to
any individual, fitm or Company or
any other organisation at the same
premises atleast three years after
the installation. A fee of Rs. 500
will be charged for such transfer.
Once a telephone is transferred, no
further transfer will be allowed
within three years. A shift is permit-,
ted under shift rules after the trans
fer has been effected.

i

(c) and (d). Yes, except in case of
death of the original hirer Tele-
phones on priority are given to in-
dividuals on apecial considerations in
their personal capacity i. the public
interest and hence they are not trans-
ferable.

Pending applicstions for Industrial
Licences

1289. SHRI VAYALAR RAVI:
SARDAR SWARAN SINGH
BOKHT:

Will ‘the Minister of INDUSTRY
AND CiVIl, 6UPPLIES be plensed
1o state;

@) Ih teotal nwmber of spplica-

Ministry of Industrial Developmehs
for Industrial lacences duri.g the
last thtee years and year-wise;

(b) the number of application
approved, year-wise, and the pnﬂ.
culars of each case; and

(c) the total number of gppica-
tions rejected, year-wise together
with the reasons therefor and the
number of applications still pending
with jt?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIViLL SUPPLIES (SHRI B. P.
MAURYA): (a) Applications for
letters of intent and industrial licen-
ces are recaived in the Ministry of
Industry and Cwvil Supplies The
total number of applications received
during 1972, 1973 and 1074 (January—
September) are respectively 2851,
3280 ang; 5253.

(b) The number of letterg of injent
issued dwring 1972, 1873 and 1974
(January—September) are respective
1y 877, 899 and 911. The number of
industrial hcences issued during 1972,
1973 angd 1974 (January—September)
arg- pespectively 563, 596 and 77%.
Particulars of the approva's are pub-
liched in the “Weekly Bulletin of In-
dustrial Licences, Import Licences
and Export Licences,” “Indian Trade
Journal” and “Journal of Industry
and Trade”. Copies of these publica-
tions are available in the Parliament
Libraty.

(c) Data for the number of ceses
rejected are available only from
November 1973 when the Seccretarims
for Industrial Approvals was set up
The number of cases rejected during
the perfod November 1973—Septeme
ber 1974 is 2912. The main reasong fom
rejections are availability of ades
quate capacity, raw materials cons
traints, proposals not being in eseme
formity with policy or nod technice-
lly sound. The number of appies
tiong pending es sn It Novembw
1874 1o 83289,





